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. IN THE GENTRAL ‘ADMINISTRATIVE TRIBUNAL
. PRINCIPAL BENGH: NEW DELHI
Regn.No.OA-209ﬁV88f . Date of Decision 8.12:£2§§
‘Shpi Rajesh Kumar:. e Applicant.
_ Versus
| Delhl Adanlstratﬁon & ...."Respdndenfs’
Oro.% '
" For the applicant £7' ve.. Shri J,P.Verghese,
: ; Advocate.
For the respondent§ © e... ohri G,Cllalwani,

- CORAMs Hon'ble Shri P.K.Ka:tha, Vice Chairman (Judicial)

Hon'ble Shrl L, K,Chakravorty ,Administrative Member,

1. ‘uhather Reporters of 1ocal papers may be allowed to
see’ the Judgement? s

2, To be referred to the BReporter or not? VD
J ULGEMENT

(Judgement of the Bench delivered by Hon®ble
5hr1 P, K, Kartﬂa, Vice Chalrman (Judicial)

The aoollcant:has filed thls application praying that

the order dated 16.8.1988 passed by the Deputy bown1551onerj

of Pollce whe reby he Was removed from service wi

immediate effect be quasnmd and thet the reSpondents

should be directed.to reinstate him in service. The
) .

application has come up before us for admission today.

2,  We have heard Shri J.P,Verghese, learned counsel for

the applicant and Shri G.C.Lalwani, learnad counsel for

the respondents, fne learned counsel for the applicant

stated that due todcertaln reasons mentioned in para 6

of the application) the applicanﬁ could not prefer an:
- 5

aopﬂal'before the Appellate Authority within the time

prescrlbed for tne purpose, under the releVdnu service

rules and, tharafore, sven if the appeal is filed at thls

‘stage, it may not oe entertained on the ground that it is

barred by llmltaul®ﬂ. Shri Lalwani vehemently onoosad the

adm;551on of the p;esent application on the grouna that
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the applicant has not exhausted the remedies under the
relevant service rulesf |

3o Sectign 20(i) of the Administrative Tribunais Act, l
1985 provides thatl “A Tribunal shall not‘ordinarily admit
lan applicétion unless i£ is satisfied that the appliﬁant
had availed all thg remedies available to him under the
relevant service rules as td redresual of'g:ievances“.

In view of.this.prévisidn; wWe are of the opinion that . ‘
a@plicant should e;haust his remedies available under the
.servicevrules before approaching the Tribunal.

4.- ' In view of the forégoing, we direct that the

applicant may file an appeal before the Appellate

.

|
Authority within a period of 15 days from the date of ‘
communication of this order and that the Appellate |
Authority should dispose of the appeal on the merits by

a Speakihglorder Within a period of two months thereafter.
In case the.applicant'feels aggrieved with the decision l
of the Appellate Aﬁthérity,'he will be at iiberty to move
this Tribunal in accordance with law if he 1s so advised, |
5; | The applicétion is d isposed of at the admission

%l stage with the above directions with no ordar as to costs,
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( D.K, Chakravgrty ) : ( P.K. Kartha )
' Member (A Vice Chairman (J)




